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0 (, iokriioTiopo / 2020 	Fri, Apr 24, 2020 01:14 PM 

Subject :ORDER passed in 0. A. No. 72/2020 	 01 attachment 

To : Member Secretary CPCB <mscb.cpcb@gov.in>, secy-moef <secy-moef@nic.in>, Arvind Mehta <secy- 
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wb@nic.in>, SUBRATA GUPTA PRINCIPAL SECRETARY <secy.ma-wb@gov.in>, ud bihar <ud.blhar@gmall.com>, 
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03 <khollekapa_03@yahoo.com>, secyuddl@gmall.com, MK <mkumar@nic.in>, rkdinesh2000@gmall.com, 
dwahlang@yahoo.com, dirudpa mz <dirudpa.mz@gmail.com>, secyudd@gmail.com, ganzey bhuba 
<ganzey.bhutia@gmail.com>, mscellbspcb@gmall.com, ranchijspcb@gmail.com, 
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membersecretary@ospcboard.org, arunachalspcb@gmail.com, membersecretary@pcbassam.org, mukhajee manas 
<mukherjee_manas@rediffmail.com>, Pollution Control Board <pcb-man@nic.in>, megspcb@rediffmail.com, 
duhawma15@yahoo.com, rusoviljhon@yahoo.com, csraolfs@grnall.com, ms@wbpcb.gov.in, 
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gel 	cb.goa@ c in>, mspcc dmn crnspcc_dmn@pccdamananfo>, neeleshdubey@mpurban.gov.in, Secretary Urban 
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<prIsecy_maud@ap.gov.in>, mggopa157@gmail.com, Secretary Transport Govemment of Puducherry 
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	<secytran.pon@nic.in>, Principal Secretary <udevelop.and@nicin>, District Collector UT of Lakshadweep <Ik- 
coli@nic.in>, Sekar D <tnpc.b-chn@gov.in>, Member Secretary Karnataka State Pollution Control Board 
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Respected<Siri  i 
I am directed to forward a Corrected Copy of the Order dated 24/04/2020 passed in 0. A. No. 72/2020 In Re: 

Scientific Disposal of Bio-Medical Waste arising out of COVID-19 treatment- Compliance of BMW Rules, 2016. for your kind perusal & 
necessary action. 

.ftpdly acknowledge the same. 
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Correctetharder_Dated 24. 04 2,_02.0. 

Item No.01 	 Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

(Through Video Conferencing) 

Original Application No. 72/2020  

In Re: Scientific Disposal of Bio-Medical Waste arising out of 
COVID-19 treatment- Compliance of BMW Rules, 2016 

earing: 21.04.2020 
ploading of order: 23.04.2020 

.1% 

: HON'BLE MR. JUSTICE ADARSH KUMR W HAIRPERSON 
HON'BLE MR. JUSTICE S.P WANGDI, JUDICIAL M BER 
HON'BLE DR. NAGIN NANDA, EXPERT MEM 

• 

cretary 
ate 

Dr. Prashant Gargava, 
for CPCB with Mr. RaE  

The issue for consicfqgtionTs titremedial aca  to a dreps the gaps 
7 

in compliance of the BMW Rules, 2016, as ailcab1e tisposa1 of 

bio-medical waste arising out of handling Of CQVIatisease,  so as 

to ensure protection of environment 	 ealth, in view of 

potential of siijtthfectious waste 4 sely affecting public health, 

concerned workers and professionals etc. . _ 	_ - 

2. The matter was heard on 21.04.2020 when we interacted with the 

Member Secretary, CPCB and perused the guidelines issued by the 

CPCB, last revised on 18.04.2020. It was observed: 

"2. We have also taken into consideration the concern on the subject 
expressed in news item dated 19.04.2020, published in the Indian 
Express titled 'Biomedical waste facilities, a red flag in coroncwirus 
fight', authored by Apurua Vishwanath and Karishma Mehrotra. 

1. 



This Tribunal is already dealing with the subject of addressing 

gaps in bio-medical waste management generally in 0.A 
No.710/ 2017, Shailesh Singh v. Sheela Hospital 66 Trauma Center, 
Shahjahanpur & Ors. and has given further directions on 
22.1.2020 in respect of gaps emerging from report of CPCB dated 
15.11.2019 based on information furnished by the States/ UTs. The 
waste generated on account of Covid-19 disease has presented 
further challenge which calls for this order. 

We have perused the 'Guidelines for Handling, Treatment and 
Disposal of Waste Generated during Treatment/ Diagnosis/ 
Quarantine of COVTD-19 Patients' issued by the CPCB, last revised 
on 18.4.2020 and heard Dr. Ptashant Gargava, Member Secretary, 
CPCB. We had interaction broadly on the need for revision of the 
laid down guidelines to address all concerns in the light of best 
practices and_ experience from time to time so that all aspects of 
scienJ1c disposal of liquid and solid w e management are taken 

not only at institution level but Gas 	ividual levels (such 
nner of disposal of used PPEs, use 	loves, goggles, 

without the same getting straightct 	d with other 
" • al solid waste causing contaminatt 	dealing with 

situations where adequate facilities (like in 	) are not 
available, distinct colour guidelines for the b. 	reviewing 
effectiveness of the monitoring mechanism, in 	securing 
information by way of electronic many'est system from 	andlers 
of such waste and its online reporting by the State 4  CCs on 
ally basis by developing necessary softwatrsea 	a eness 

special awaren s rogrammers, orgdnizing ?tunings in 
cohcerned Local B 

#•• 	
... 	y, _ alth Departmerits, 	

•,,, 

kers handl. o
vgide,_ing 

e with ad ate 	
e ar,  

uate coo• 	 dia and othet,  canoe 	ulatory 
auihorities in '. '') , 4  " 1.; , 	e Central Gc mme 	ave also 
obsTyed that out of 2 faith HCFs ide 	d, o 	a h HCFs 

rized und 	 Man 	 16 so far. 
CBs/ P 	 bridge this 

posal of bio- 

feu) that to the a 	 task of PCBs and 
the CPC 	o essential 	services for COV1D-19. The 
CPCB may rwey infslo 011 concerned. 

Further order reserved, The same will be uploaded on or before 
27.04.2020, after due interaction with the members." 

3. 	As already noted, the matter of addressing gaps in compliance of Bio- 

Medical Waste Management Rules, 2016 generally is already subject 

matter of' consideration before the Tribunal in 0.A No. 710/2017, 



Shailesh Singh v. Sheela Hospital 86 Trauma Center, Shaiyahanpur 86 

Ors which last came up for hearing on 22.01.2020. It was observed: 

unscientific disposal of bio-medical waste had 
potential of serious diseases such as Gastrointestinal 
infection, Respiratory infection, Eye infection, Genital 
infection, Skin infection, Anthrax, Meningitis, AIDS, 
Haemorrhagic fevers, Septicaemia, Viral Hepatitis type A, 
Viral Hepatitis type B and C, etc. Such unscientific disposal 
also causes environmental pollution leading to unpleasant 
smell, growth and multiplication of vectors like insects, 
rodents and worms and may lead to the transmission of 
diseases like typhoid, cholera, hepatitis and AIDS through 
injuries from syringes and needles contaminated with 
various communicable diseases .. 

3. 	Reference was also made to the report of the GAG placed on its 
11 
	

e in May, 2017 as follows: 

"Inadequate facility of bio-medical w 	) treatment. 
As per the report paragraph 2.1.9.5 th 	8,366 Health 
Care Establishments (HCEs) out of whith,S6AJfCEs were 
operating without authorization. Total BMW,Jprated in 
the State was 37,498 kg/day out of wh 	y 35,816 
kg/day was treated and disposed of. BMW yf 1,682 
kg/day was being disposed of untrdue to 
inadequate treatment facility. 874  UPPCjziled  to 
monitor unauthitiiligTd operation and thttreated disposal of 
BMW and did rot takeQuty action againsit the fa rs." 

fr..% 
matter was 	 tuAd on 15.07.2831 9 in tflt of the 

Tejon of the CPC....18pa utedify with referestlie to in ento of HCFs 
andifilomedical waste eneration, opera -"T? of he 	efatilities 
without ,authorizatio$-  ation by the Sflutes wit 	reatment 
.50 disposal facijftes, imp emektapton of arcode system, 
o 	titu 

-
-ofState Level 	rỳ Co 	 submission 

tion pa
t 
  performance 

tors, Environmndrital Compensa 	violation by the 
hcajF ilities and Enviro 	• C 	ensation for common 

biomedic 	te treatment f 

5. 	The recommendations in, the report were accepted. All the 
States/ UTs were directed to take further action on that basis. The 
Tribunal also directed:- 

"lto7 	XXX 	 XXX 	 XXX 

7. The States/ UTs may furnish complete inventory of HCFs 
and BMW generation within two months and where the 
inventories are incomplete, the same may be completed. We 
place on record our disapproval of the inaction of States in 
furnishing the inventory studies as well as for incomplete 
inventories. It is regretful to note that 25% of identified 
HCFs have not even taken authorization from the 

I F 
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concerned State PCBs in absence of which, 
monitoring of waste management is not taking place. 
The States which have not set up common treatment 
and disposal facility must do so within two months 
as per Rules. The States who have not furnished the 

information on the barcode system may also furnish such 
information at the earliest but not beyond two months. The 
States which have not yet constituted State Level Advisory 

Committee may also do so within two months. The action 

plans and their execution must be carried out having regard 
to the key performance indicators The States which have 
inadequate action plans, not satisfactory action 
plans, needing further actions must also do the 
needful within two months realizing their 
responsibility to the environment and public health 
which ought to be monitored directly by the Chief 
Secretaries in terms of order of this Tribunal dated 
16.01.2019 in as No. 606/218 and further orders 

in the said matter. By the furth 	er in the said matter 

in the case of all the States, dire 	re issued that 

Chief Secretaries may personally 	n 	compliance of 
environmental norms (including B 	les) with the 
District Magistrate once every mon 	e District 

Magistrates may conduct such monit 	e every 

month. We find it necessary to add 	view of 
Constitutional provisions under Articles 243 Cl;W, 243 
ZD read with Schedules 11 and 12 and Rut 	e Solid 
Waste Management Rules, 2016, it ' ' eces 	have a 

District Envir 	nt Plan to be o ated y , oit District 

Committee ( 	of District Plartitirm Co mitt under 

Article 	 e esentatives ffkfrt Pa ,Local 

Bodies R 	 s, State PCB,and a ;  officer 
ministration, JJkich 	y. in turn be 

	

nttored by the 	trict 	ate. Such 
Plans antonsti 	of District 

. op.. 	 of Districts 

	

Of 	ni 	y the District 
. ed to May 	 Secretary and 

may be place 	e website 	trict and kept on 

bsites for ape 	 . This may be made 

o 	eirom 1.08.20 	mpliance of this direction may 
alsoc, e seeli'bk-  the Chip,  Secretaries of the States/ UTs. 
This Mcv not/nly-cpjapfy with mandate of law but provide 
an institutional mechanism for effective monitoring of 
environment norms. Needless to say that right to clean 
environment being part of right to life, such effective 
monitoring is a must. Such monitoring must include issues 
specified in the order of this Tribunal dated 16.01.2019, 
0.A No. 606/2018, Para 40 which is as follows:- 

"a. Status of compliance of SWM Rule, 2016, Plastic Waste 
Management Rules, 2016 and Elio-Medical Waste 
Management Rules, 2016 in their respective areas. 

b. Status of functioning of Committees constituted by this 
order. 

rep re se 
chaired and 

istrict Env 
mittee 
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Status of the Action Plan in compliance vide order dated 
20.09.2018 in the News Item published in "The Hindu" 
authored 25 by Shri Jacob Koshy Titled "More river 
stretches are now critically polluted: CPCB (Original 
Application No. 673/2018). 
Status of functioning of Committees constituted in News 
Item Published in "The Times of India' Authored by Shri 
Vishwa Mohan Titled "NCAP with Multiple 5 timelines to 
Clear Air in 102 Cities to be released around August 15" 
dated 08.10.2018. 
Status of Action Plan with regard to identification of 
polluted industrial clusters in O.A. No. 1038/2018, News 
item published in 'The Asian Age" Authored by Sanjay 
Kaw Titled "CPCB to rank industrial units on pollution 
levels" dated 13.12.2018. 

f 	Status of the work in compliance of the directions passed 
in O.A. No. 173 of 2018, Sudarsan Dos v. State of West 
Bengal &Ors. Order dated 04.* 18. 
Total amount collected from erri 	 s on the basis 
of Polluter Pays' principle, Precautiq 	'nciple' and 
details of utilization of funds colle 
Status of the identification and de 	t of Model 
Cities and Towns in the State in the fir 	hich can 
be replicated later for other cities and to 	e State." 

Further important issues flagged for mo 	include 
training programs for the of 	 with 
enforcement 	vironment norms 	the .und level, 
reuse of tçeatetjyater, recharge-lof g und water, 
conse 	 odies.1  It hoLheen 	4t to our 
notice ftheMPCfls our faciruartain 	caps in 
perforihinjg tflfttftions for wczaof ade uate staff and 
infrastructure&While this is a rfløter  to 	wed by 
concerned Chief Secretaries, 	ate PC 	are free 

'40,14 reparejanci execute ap ropriate pl 	or utilizing the 
ment restoratio 	̀ with th 	val of CPCB. 

Thenil rec ) 	dude 	 experts and 
consultants,' êlfidfldmg air an 	quality monitoring 

rk, procurement o 	ff tpment, undertaking 
on remedia ' 	d specialized studies on 

con muiated sites so 	t there is effective oversight for 
enforcement of law. Under no circumstances these funds 
be spent oh salaries, logistics etc. 

The compensation regime suggested by the CPCB may be 
adopted. It will be open to the State PCBs/ PCCs to adopt 
a higher scale of compensation, having regard to the 
problems faced in such States/ UTs. 

It is made clear that if even after two months the States/ UTs 
are found to be non-compliant, the compensation will be 
liable to be recovered from the said States/ Urs at the rate 
of Rs. 1 Crore per month till the non-compliance continues. 

I See order dated 17.05.2019, O.A. No 606/2018, Para No. 27 
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The CPCB may file further progress report in the matter 
after coordination through the concerned authorities of the 
States, including the State Boards/ other Health 
Departments. 

The Chief Secretaries may furnish their respective 
compliance reports as per orders passed in 0.A No. 
606/2018, Compliance of Municipal Solid Waste 
Management Rules, 2016." 

6. The CPCB has filed further report dated 15.11.2019 which sets out 
the reports from different States/ UTs with reference to the following 
action points:- 

1. Complete inventory of HCFs generating biomedical 
waste. 

2._ _Authorization to all non-bedded HCFs like clinics, 
laboratories, research institut as well as veterinary 
hospitals etc. identified in inv 	of HCFs within 3 
months. 

3(8. Adequate number of Common F 	 to cover all 
HCFs in the State. [Also to ensur 	ate number of 
Common Biomedical]. 

3(ii). Restriction of Deep Burial pits [should 	ed only 

	

necessary and to ensure that they 	tructed as 
per standards given under BMWM Rules, 

4. 	Constitution of State and District Advisory 	es. 5 
Barcodes system in every HCF an B 
Monitoring a Healthcare F 	s other than 
hospitals/ 	etennary Hos 	gimal„Houses, 
AYU 	 od banks, P 	Logi 	etc_ _ 
Ava 	 te infrastructu e withiP0Bs/ PCCs 
to mo' 	••:' 'nce. 	‘14. 

Q. Training 	acity Buildky of 
Departnt 

and 
in Heirs. 

Inst 	e MS by Clit . 	 i 	 a tool for self 
monitoring and compli' 	verification by 

s/PCCs. 
10 	t sion of Annul 	_ arts to CPCB. 

Compliance .tf.  standards by CBWTFs. 
Complitutc‘ of-- HCFs /For on-site segregation, 
pretreatment of infectious waste-yellow (IQ, 
separate storage space for BMW and treatment of 
wastewater]. 
Monitoring of compliance of BMW management as per 
District environmental Plan by the District Magistrates." 

7. COVID 19 pandemic has emerged in the last few months and has 

affected number of people across the world. More than one and a half 

lac people have died world over and more than 600 in India. The virus 

Healthcare 

6 
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NI etc., present pandemic has presen ed 

r-alia on account of: 

Existing gaps in compliance of BMW Rules in t 

to scientifically dispose of generated waste and 

procedural and myfflifiring aspects; 

VID-19 vir9tttas er e suddenly 

ng mok.,prufiths compare 

er challenge 

capacity 

liance 

ctious , 

er. infectious 

spreads mainly by droplets and also by touch of contaminated articles 

To prevent spread, lock down has been enforced, restricting people to 

their homes, so as to avoid social contact. Affected persons are treated 

in hospitals and those suspected are quarantined in various facilities 

or at home. Large scale testing has been and is being done. By way of 

precaution, masks, gloves, PPE etc. are used which are disposed of 

thereafter. In the process, huge bio-medical waste is generated which 

itself can be source of disease. While the BMW Rules generally take 

care of the situation by way elaborate provisions to deal with 

biomeSwaste generated in dealing with in 	us diseases such as 

8 	To deal with the situation, CI' has issued flsli±ès which were last 

updated on 18 04,2020 The updat 	delines are: 

"Guidelines for Handling, Treatment, and Disposal of Waste 

Generated during Treatment /Diagnosis/Quarantine of COVID-19 
patients-Rev. 2 

"In order to deal with COVID-19 pandemic, State and Central 
Governments have initiated various steps, which include setting up of 
quarantine centers/ camps, Isolation wards, sample collection centers 
and laboratories. 

Following specific guidelines for management of waste generated during 
diagnostics and treatment of COVID-19 suspected / confirmed 
patients, are required to be followed by all the stakeholders including 

7 



isolation wards, quarantine centers, sample collection centers, 
laboratories, VLBs and common biomedical waste treatment and 
disposal facilities, in addition to existing practices under BMW 
Management Rules, 2016. 

These guidelines are based on current knowledge on COV1D-19 and 
eri sting practices in management of infectious waste generated in 
hospitals while treating viral and other contagious diseases like HIV, 
HIN1, etc. These guidelines will be updated if need arises. This 
Revision-2 of guidelines is mainly to incorporate specific requirements  

and responsibilities of persons operating sewage treatment plants at 
Healthcare Facilities and to clarify on management of general waste 
from quarantine homes and Masks/ gloves from other households.  

Guidelines brought out by WHO, MoHe6FW, Ian, CDC and other 
concerned agencies from time to time may also be referred. 

Guidelines for handling, treatment and disposal of COVID-19-waste_ 
at 	thcare Facilities, Quarantine Cam s Quarantine-homes/ 

re, Sample Collection Centers, Labo ri 	SPCBs/ PCC,s, 

IILBs and CBWTFs is give below; 

(a) 	COVID-19 Isolation wards: (isolation wa 
where COVID-19 positive patients are being k 
treatment / diagnosis) 

lthcare Facilities having isolation wards for CO3(ID-1 
?low these steps 	tire safe handli -51  an 

dical waste gene e • during treatment; kaj 

KO separate oh 	 / bags/ cont 
matJtn proper egr 	waste as pe 
amelted and CPC grad es for implemen 
Rules('  

se 

need 
sal of 

and 
016 as 

merit 

2 ble layered b 
n of wegtcyro 
e strength an 

2 b 
olatio a 

be used for 
as to ensure 

Collect an 	°medical wast 	ately prior to handing over the 
same CBWTF,-,Use a dedicated collection bin labelled as wCOVID-19" to 
store COVID-19 Waste atiolke_ep sepgrately in temporary storage room 
prior to handing over to authorized staff of CBWTF. Biomedical waste 
collected in such isolation wards can also be kited directly from 
ward into CBWTF collection van. 

In addition to mandatory labelling, bags/ containers used for collecting 
biomedical waste from COV1D-19 wards, should be labelled as TOVID-19 
Waste". This marking would enable CBWTFs to identify the waste easily 
for priority treatment and disposal immediately upon the receipt. 

General waste not having contamination should be disposed as solid 
waste as per SWM Rules, 2016. 

Maintain separate record of waste generated from COVTD-I9 _ 	_ 	_ 	_   
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isolation wards 

Use dedicated trolleys and collection bins in COVID-19 isolation 
wards. A label aCOVID-19 Waste" to be pasted on these items also. 

The (inner and outer) surface of containers/ bins/ trolleys used for 
storage of COVID-19 waste should be disinfected with 1% sodium 
hypochlorite solution daily. 

Report opening or operation of COVID-19 ward and COVID ICU ward to 
SPCBs and respective CBWTF located in the area. 

Depute dedicated sanitation workers separately for biomedical waste 
and general solid waste so that waste can be collected and transferred 
timely to temporary waste storage area. 

Feces from COVID-19 confirmed patient, who is unable to use toilets  and 
ex 	collected in diaper, must be treatedjJomedical waste and 

be slacedin ellow b 	container. 	ev.t 	a bed an is 

• 

used then  aces to be washed into toilet and cle 
rgent and water, disinfected with a 0.5% 

rinsed with clean water."' 

h a neutral 
solution, then 

Collect used PPEs such as goggles face-shield, splash pmwwn, Plastic 
Coverall, Hazinet suit nitrile gloves into Red bag; a2  

ect used masks fincludi 
ojr/ cap, shoe-cover, sp 
plait& coverall in  

,„.„,... 
triple layer mask, in mas 	head 
able linen Gown, aad-plas or semi- 

tries dated 18/ 	0201 

Labortztorie 	WD-19 

pening or oper tio o COVID-19 sa 	ction centers and 

	

fqrirSoncented SPCB. 	 at section (a) for 
isolation w 	ould be applied 	y in in case of test centers and 
laboratories. 	treat viral transport media, plastic vials, vacutainers,  
Eppendorf tubes, plastib" cryovicils, pipette tips as per BMWM Rules, 
2016 and collect in Red bags. hi  

Ibl Inserted in Rev. 2 of guidelines dated 18/04/20201 

(c)Responsibilities of persons operating Quarantine 
Camps/Homes or Home-Care facilities* 

Less quantity of biomedical waste is expected from quarantine Camps 
/ Quarantine Home/ Home- care facilities. However, the persons 
responsible for operating quarantine camps/ centers/ home-care for 
suspected COVID-19 persons need to follow the below mentioned steps 



to ensure safe handling and disposal of waste; 

General solid waste (household waste) generated from quarantine 
centers or camps should be handed over to waste collector identifie d by 
Urban Local Bodies or as per the prevailing local method of disposing 
general solid waste. 

Biomedical waste if any generated from quarantine centers/ camps 
should be collected separately in yellow colored bags (suitable for 
biomedical waste collection) provided by ULBs. These bags can be 
placed in separate and dedicated dust-bins of appropriate size. 

Persons operating Quarantine camps/ centers should call the 

CBWTF operator to collect biomedical waste as and when it gets 
generated. Contact details of CBVVTFs would be available with Local 
Authorities. 

Persons taking care of quarantine home / Hotne-care should deposit 
bio 	al waste if any generated from sus 	ed or recovered COT/1D- 

1 	ents, by following any of the follow 	it ods as may be 
rranged by ULBs; 

d over the yellow bags containing biomedical 	authorized 
waste collectors at door steps engaged by local ho 

Deposit biomedical waste in yellow bags at designate 
Centers established by ULBs. The bag again be stored J9llçw bag 
or container; or 

..0"t 
over the biomediral 	e to waste collect° 	 BWTF 
tor at the doorste 

camps/ cen 	 ntine- 
to ULBs in qté of an 	lty in 

ofsolid wastbio 	 te. 

suspected 
or the 	 have been 

by autho 	 or local 	 stay at home 
QS 	4 days or more for o erv 	r any symptom of 

Homecare - 	f is a home where care is to be provided to a 
COV1D-19 positive'atent thofhi Cl 

Biomedical waste at Quarantine Camps / Home-care may also comprise 
of used syringes, date expired or discarded medicines, used 
masks/ gloves and in case of patients with other chronic diseases may 
also include drain bags, wine bags, body fluid or blood soaked 
tissues/cotton, empty ampules etc. 

Biomedical waste generated from Quarantine Camps / Quarantine-
Home / Home-care would be treated as 'domestic hazardous waste' as 
defined under Solid Waste Management Rules, 2016, and shall be 
disposed as per provisions under Biomedical Waste Management Rules, 
2016 and these guidelines. 	 _ _ 	_ 

- 
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General waste from Quarantine Camps / Quarantine-Home / Home-care 
shall be disposed as solid waste as per provisions under SWM Rules, 
2016 

Used masks and qloves generated form home quarantine or other 
households should be kept in paper bag for a minimum of 72 hours prior 
to disposal of the same as general waste. It is advisable to cut the 
masks prior to disposal to prevent reuse. c2  

(*Amended in Rev. 1 of guidelines dated 25/03/2020J 
[CI and c2 Amended in Rev. 2 of guidelines dated 18/04/2020] 
[e2: Criteriafor 72 hours is as perCDCguidelinesforDecontaminationandReuse of 
Filtering Facepiece Respirators] 

(d)Duties of Common Biomedical Waste Treatment Facility 
(CBWTF): 

Report to SPCBs/ PCCs about receiving of waste from COVID-19 
isolation wards / Quarantine Camps / Quarantined homes / COVID- 
1 	in Centers; 

dperator of CBWTF shall ensure regular sanidtu&f workers 
* 	lved in handling and collection of blamed 

Workers shall be provided with adequate PPEs inclu 	ree 
layer masks, splash proof aprons/ gowns, nitrila gl 	m boots 
and safety goggles; 

Use dedicated vehicle to collect COVID-19 ward waste. It i4t jessary 
tcfwe separate label on such vehicles; 

de should be sani ed t4çh sodium hypochl 
priate chemçah4isirec1a7ttifter every 

	

dis 	sed-off im 	 ceipt at 

." 
In case it is required t 	dispose 	quart 	iomedical 

;waste generated fro COT/ID- treat eat, CB 	perate their 
facilities for extrg,:.  urs, by giving 	ton t S 

OperVor of CBWT s ftP 	m separat 	rd or collection, 
trect n 	disposal of COVID-1 	te. A, 

Do not alto 	worker showi 	ptorns of illness to work at the 
facility. May provide ,pdequate leave to such workers and by 
protecting their satary. 

(e) Duties of SPCBs/PCCs 

Shall maintain records of COT/ID-19 treatment wards / quarantine 
centers / quarantines homes in respective States. 

Ensure proper collection and disposal of biomedical waste as per BMW 
Rules, 2016 and SOPs given in this guidance document; 

Allow CBWTFs to operate for extra hours as per requirement; 

May not insist on authorisation of quarantine camps as such facilities 
does not qualify as health facilities. However, may allow CBWTFs to 

19 wast 
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collect biomedical waste as and when required; 

Incase of States not having CBWTFs as well as rural or remote areas, 
not having access to CBWTFs, the existing captive facilities of any 

hospital may be identified for disposal of COWL)- 19 waste as per 
provisions under BMWM Rules, 2016 and these guidelines. This mau 
include permittina use of deep burial pits for disposal of uellow 
category waste as per standards prescribed in Schedule II of Bio-
medirn1 Waste Management Rules, 2016.q1  

Coordinate with CBWTFs and ULBs in establishing adequate facilitiesfor 
collection and disposal of COV1D-19 waste. 

In case of generation of large volume of yellow color coded 
(incinerable) COVID-19 waste, permit FEW incinerators at existing 
TSDFs to incinerate the same by ensuring separate arrangement for 
handling and waste feeding. 

[el4jjjytded in Rev. 2 of guidelines date 8/ 04/ 20201 

(17 	es of Urban Local Bodies + 

rban Local Bodies are responsible for ensuring 
disposal of biomedical waste, if any, generated 
Camps/ Quarantine Homes/ Home Care for CO 
persons. 

titian and 
rantine 

uspected 

Inrrmation on each Quart ntine Camps/ Quar 	 Home- 
C 	should be twat 	h local adminis don and' provide 
updated list to SPCBs 	 time; 

e of qua 
d direct 

ensure thato-biorned 	te is 
s identified 	U14 Wte from 

d by CBWI'Fs 	 nd when 
rated. 4u ide qoWdetails of 

tion to staff of 

CBW7'F operato 	 posal of biomedical 
waste colle 	quarantine 	home care or waste deposition 
centers or frovk400r str as rnay-„be required depending on local 
situation; ULB sP&ff ake agreement with CBWTF in this regard. 

- 	ULBs envisage following options to facilitate safe collection and disposal 
of biomedical waste from quarantined homes/ Home care; 

Engage authorized waste collectors for door steps collection of 
biomedical waste and transfer to collection, points for further pick-up 
by CBWTF; and/ or 

In case number of quarantined homes/Home-care units are less, 
ULBs may engage services of CBWTFs to collect the waste directly 
from door-steps. 

- 	Provide yellow colored bags (designated for BMW) to the persons 

12 
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responsible for operating Quarantine Camp or home-care. lfrequired, 
such bags may be provided through CBWTF. 

ULBs shall ensure the following in engaging authorized waste 
collectors at door-steps or at waste deposition centers; 

Create a separate team of workers who shall be engaged in door step 
waste collection at waste deposition centres or at quarantine homes 
or home care. 

Ensure that only designated staff collects biomedical waste from 
quarantine homes or home care. 

Training should be provided for sanitization, about collection of 
biomedical waste, precautionary measures to handle biomedical 
waste. 

Impart training to waste collector in handling of biomedical waste 
including methods of sanitization. Training to waste collectors should be 
arranagd through CEWIF operators; 

rom quarantine 
ate Personnel 
splash proof 

saft goggles. 
ofwaste 
el waste 

aff involved in handling and collection 
homes or home care centers shall be provided with a 

ective Equipment such as three layer 
ons/ gowns, heavy-duty gloves, gum boots a 

These PPEs are required to be worn allthe time while ci 
from quarantine center/ quarantine homes/ ho 
deposition centres. 

Use dedicated carts / trolleys / vehicles for transpo 
biomedical waste. Ensure sanitization of vehü with 
hypochlorite after each p. 

Ensure that, waste-evi 
care shall spray die 
used-  for yellow 

Establish common we&eposition ce 
SWM Rule; 2016) f 	 collec 
this p urpg*Rgas a Dltalaos if anyegbe con 

- 
The general solid 	 om guar 
shag hg disposed of as per SW1l1 Rules, 201 _ 

Services of 'n'Ctfton Biomedical W 	reatmTnt & Disposal Facilities 
(CBWTFs) a0-  staff associate with CBWTFs for collection, 
transportation, treatment dnd di:siiia/ of biomedical waste generated 
from hospitals including COV1D-19 isolation wards, Quarantine Camps, 
etc. may be considered an essential service as part of health 
infrastructure. 

Facilitate smooth operations of CBWTFs. 

Local agencies / ULBs mat/ take additional measures considering 
prevailing ground situations and feasibility however while 
implementing such measures requirements outlined in these 
guidelines should be complied. fl 

t Inserted in Rev. I of 
guidelines dated 

at quarantine.cente 	me 
% hypochlo Qsoly 	e bin 

d under 
waste. For 
itably. 

s or home care 
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25/03/20201(1  Amended 
inRev. 2 of guidelines dated 
18/04/20201 

(g)Management of wastewater from HCFs/Isolation Wards 4.  

As per the information available at CDC, the risk of transmission of virus 
that causes COVID-19 through sewerage systems is thought to be low.  
Transmission to operators maq be possible during treatment of sewage 
treatment plants, however there is no evidence to date that this has 
occurred. Therefore, following guidance recommended for HCFs and 
the operators of STPs; 

- Responsible agencies are Healthcare Facilities / Isolation Wards /  
operators ofterminal sewage treatment plants (PHEW Jal Board/ etc.).  

- 	HCFs and the agencies operating Sewage Treatment Plants should 
continue to ensure disinfection of treatç4 wastewater as per 

inq practices to inactivate coronaviru  

	

e ators of ETPs/ STPs attached with disc 	 Healthcare 

	

' ities and isolation wards should ado at. 	o erational 
practices, practice basic hygiene precautions, an a, 	personal 
protective equipment (PPE) prescribed for operatio 	s. PPEs 
should include Goggles, face mask liquid repe 	overalls, 
waterproof gloves and Rubber boots. 

Dnq the period of COVTD-19 pandemic, utiliza 	eated 
tewater in utilities 	HCFs rnaq be avoided." 

delines dated 18/04 	201 

ere a ars to be need fctfurther revision 

mer 	instituths b 

to cover 

individual 

tific disposal 

p ect s 

fac. 	 erators are not avail tile  . 	y unmindful deep 

burial without 	ua flJeguPdnadversely affect the ground 

ire> 
water and pose dang 	

„ 
e 	d safety of people. 

Disposal of COVID-19 waste in general bins so as to be part of 

municipal waste or unscientific handling sewage and other liquid 

waste without safeguards can also be hazardous. There is also need to 

incorporate best practices in the light of further experience and new 

thoughts emerging from time to time, apart from continued supervision 
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and monitoring, compiling data in an online format, use of electronic 

/digital manifest system to track and log COVID-19 waste from all 

sources, preventing its accidental spillage, analyzing the data for 

strategic planning and the feedback by creating necessary software, to 

the extent viable. 

There is also need for creating awareness about the precautions 

and steps to be taken by all handlers and workers as well as citizens, 

making a model plan, to be adopted locally by the Panchayat, Sub-

division, District and State authorities with such further changes as 

may be necessary in local conditions. Health Wo rators has been 

protected and preventive measures taken. 	is need for 

orientation/training of persons responsible for 

Bodies and Health department by an online 	 besides 

g them with adequate protective gear. CBGB hI e lead 

4. 

in Local 

and 	rdinate with me 

epartndents. 

well as the concefned entral/ State 

Le eihe Chief Sectof  States/ t$ by 

activities of State's, con rned departments like of 

Health, litigation f'&41uldficf4 'tL— clos 

dling, 

waste as its unscientific handling poses a grave threat environment 

and health of people. At the national level, let a high level task team of 

Ministry of MoEF&CC, Health UD, Jal Shakti, Defence and CPCB 

supervise the handling and scientific disposal of COVID-19 waste in 

accordance with the guidelines. 

Let the State Departments of Environment and PCBs/PCCs 

ensure compliance of Biomedical Waste Management Rules, 2016 and 

ating the 

evelopment, 

r the scientific 

sposal of COVID-19 
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sh Kumar Goel, CP 

angdi, JM 

da EM 
Apsit23, 2020 
01310,nal Application No 2 2020 
AN—I 

7 

furnish action take report to CPCB and CPCB take further steps and 

furnish a consolidated report to this Tribunal of the steps taken and 

the ground status as on 31.5.2020. The report may be furnished by 

15.06.2020. 

List for further consideration on 22.06.2020. 

Copies of this order be sent to Chief Secretaries, PCBs/PCCs 

of all States/UTs, CPCB and Ministries of EF&CC, Health UD, Jal 

Shakti and Defence. 
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